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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Application No. 43/2024

b

[Earlier Original Application No. 116/2024 (PB)]

News Item Titled ""Kalyan Villagers allege Chemical Dumping
in Nullah seek MPCB Intervention'appearing in Hindustan
Times dated 30.12.2023

ADDITIONAL REPLY AFFIDAVIT BY MPCB

I, Upendra Kulkarni, age — 52, occupation — service, the Sub—
Regional Officer, Maharashtra Pollution Control Board at Kalyan —

I, having my office address at Siddhivinayak Sankul, 3™ and 4%

Floor, Near Oak Garden, Station Road, Kalyan (West), Dist : Thane

—421 301, do hereby staté on solemn affirmation as under :—

1. I say and submit that I have already filed a detailed affidavit
in reply dated 28.03.2024 before this Hon’ble NGT. I am

filing this Additional Affidavit in compliance of the Hon’ble

NGT Order dated 05.04.2024.

2. I say and submit that this Hon’ble NGT vide Order dated
05.04.2024 passed detailed order and issued the following

directions —
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... 8. It is further mentioned in this affidavit by the respondent
No.I- MPCB that the Respondent-Board vide letter dated
14.02.2024 requested Taluka Krushi Adhikari, Kalyan t : |
submit the report as to whether the nalla water had aﬁ‘ected" "
the crop production. But the report is still awaited. We direct
that a report of the same be obtained expeditiously and

submitted before us. ...

. 10. It is further mentioned in this affidavit by the
respondent No.l- MPCB that the proposed directions had
been issued to M/s. Sanchita Associates, Kalyan vide letter
dated 28.03.2024 and 50% amount of the bank guarantee had
also been forfeited. It is also recorded that some additional
top up bank guaranteé was required for compliance from M/s.
Inventys Research Co. Pvt. Ltd., Butibori, Nagpur. But how

much is the said amount has not been disclosed. ...

. I say and submit that in response to the direction issued in para
no. 8 of the order dated 05.04.2024, it is humbly stated that
the Taluka Agricultural Officer, Tal. Kalyan, District Thane
has communicated to MPCB vide their letter dated

12.06.2024 that they conducted site visit on the agricultural
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farm admeasuring 3 gunthas of Shri. Deepak Pawar and
observed wilted vegetables, one Mosambi tree and two mango

trees.

Further they have mentioned that they don’t have the
expertise to verify whether the vegetables and trees have
wilted as a result of soil contaminated due to the alleged
discharge of chemical polluted water. Further, they don’t have
the expertise to test whether the soil has contaminated due to
alleged discharge of chemical polluted water. And therefore,
they cannot comment whether the vegetable and trees have
wilted due to alleged soil pollution caused due to discharge
of chemical contaminated water. They further mentioned that
if the soil and water testing is done through any expert person
and if such report is submitted to them, then they would be
able to state whether the vegetation has been affected and
destroyed due to chemical laced waste water. A copy of the
Marathi letter dated 12.06.2024 alongwith its translation
received from the Taluka Agricultural Officer, Tal. Kalyan,
District Thane to Respondent No.1-MPCB is annexed as an

Annexure-I.



35

4

4. 1 say and submit that in response to the directions issued in
para 10 of the order dated 05.04.2024, it is humbly stated that
vide letter dated 28.03.2024, the Regional Officer of the

Respondent No.1-MPCB at Nagpur has directed the Branch

Manager, HDFC Bank, to forfeit the Bank Guarantee of Rs.
2,50,000/- out of Rs. 5,00,000/- submitted by M/s. Inventys
Research Company Pvt. Ltd, MIDC Butibori, Tal-Hingna ,
Dist-Nagpur with a direction to M/s. Inventys Research
Company Pvt. Ltd. to submit top up Bank Guarantee of Rs.
5,00,000 towards compliance of consent conditions, which is
mentioned on page-2 of the said letter. A copy of the letter
dated 28.03.2024 is enclosed herewith and marked as an

Annexure-I1.

Y
Solemnly affirmed on this 2% day of Sune 2024 at
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Taluka Agriculture Officer, Kalyan, District : Thane
Walipir Road,Bail Bazar,Shaha Chamber, 4th Floor, Above Dr.

Upasani Hospital

Kalyan (West), Taluka : Kalyan, District : Thane, Pin : 421 301

Email ID-taokalyan2018@gmail.com

No.TAOK/SankhyafRahalpraldiampaa/44412024 Dated 12/6/2024

To
Sub-Regional Officer,
Maharashtra Pollution Control Board,
Kalyan-1.
Sub : Regarding submission of crop report in Gram Panchayat area
at Waholi before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi
Ref: Your letter No.MPCB/ SROK1/127, dated 18/4/2024
Sir,

With reference to your letter on the captioned subject, Shri Bhagwan

Pathare, Mandal Krishi Adhikari, Tal:

Kalyan, Krishi Adhikari Office,

Kalyan from this office conducted site visit on the agricultural farm

admeasuring 3 gunthas of Shri.

Deepak Pawar and observed wilted

vegetables, one Mosambi tree and two mango trees, which is mentioned in

their visit report.

As per the visit report, Mr.

Deepak Pawar stated that the dead

vegetables, Mosambi and Mango €rops are due to the dumping of chemical

waste water/ chemicals in the said area.

This office have no expertise to verify whether the vegetables and

trees have wilted as a result of soil contaminated due to the alleged

discharge of chemical polluted water. Further, this office have no expertise

to test as to whether the soil is contaminated due to alleged discharge of

chemical p

olluted water and it is not possible to cornment as to whether the
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vegetable and trees have wilted due to alleged soil pollution caused due to

discharge of chemical contaminated water. If the soil and water testing is q;‘h wt?

: : ' “Erme
destroyed due to chemical laced waste water. The above report is submitted e /dME

for your information and further action.

Sd/-
Taluka Agriculture Officer
Tal: Kalyan, Dist. Thane

Enclosed — Site Inspection Report-of Mandal Agriculture Officer, Kalyan

Copy for information to : Hon'ble Sub Divisional Agriculture Officer,
Kalyan, Dist: Thane.
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Inspection Report

-

je On the basis of complaint made by Shri Deepak Pawar of Waholi

,_,—;,6937 and as per letter dated 11/5/2024 received from the Sub-Regional Officer,

i 2 Maharashtra Pollution Control Board, Kalyan-1 and in pursuance of
submission of crop report in Waholi Gram Panchayat area before Hon'ble
National Green Tribunal, Principal Bench, New Delhi, the undersigned
visited to the said place. Complainant Shri Deepak Pawar was present
during visit. According to the complainanf, due to the chemical mixed
water, the borewell water is mixed with the chemical, and it is said that
the vegetables near their house '(eggplant, okra, guar in Guntha area) are
dying due to adverse effect and the fruits such as mango, mosambi etc. are
getting damaged.

During the visit, 2 to 3 bunches of vegetables were found to be dead.

Also the trees of Mosambi and Mango were found to be dry.

Date : 11.05.2024
Place : Waholi.

Sd/- Sd/- Sd/-
Deepak Pawar Pravin Birhade Bhagwan Pathare
Agricultural Supervisor Mandal Krishi Adhikari
Saja Mangoli, Taluka-Kalyan
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Y e-mail

: ronagpur@mpchb.gov.in
Fax 1 2560851
Phone :2565308, 2560139

“Your service is our duty”
No. MPC/NRO/BG/ W% |aanty Date: 2403 Jne2 4
= o _ -
The Branch Manager,
HDFC Bank Ltd.,
Manek Smruti, Vile Parle (East),
Mumbai 400 057.
Sub :-Forfeit of Bank Guarantee Rs. 2,50,000/- Out of Rs. 5,00,000/- M/s. Inventys
TResearch Company Pvt. Ltd., Piot No K-38, MIDC Butibori, Tq. Hingna Dist
Nagpur.
Ref :- 1. Board Consent no. Format1.0/CC/UAN No.0000121034 /CR/2205000385
dtd 07 /05/2022.
2.Legal Action Approval received from HQ Mumbai on 26/03/2024.
3. Bank Guarantee No. 240GT02222570023 dtd 14/09/2022 valid upto
31/01/2027.
Sir, ks

er above reference no. 01 Board has granted renewal of cansent u/s 26 of Water
74 and u/s 21 of Air (P & CP) Act 1981 subject to impose Bank Guarantee as
per enforcement policy towards compliance of consent conditions above industry violating
Hazardous Waste & Other Waste (Management and Transbourndry Movement] Rules 2016 i.c.
transport and disposal Hazardous Waste through unauthorised party, hence Board has
decided to forfeit Bank Guarantee of Rs. 2,50,000/- Out of Rs. 5,00,000/-.

0. 240GT02222570023 dtd 14/09/2022 valid upto 31/01/2027. You are further
requested to send D.D. of amounting of Rs. 2,50,000/- drawn in favour of Regional
Officer M.P.C. Board, Nagpur.

The original Bank Guarantee vide Bﬁ No. 2400T02222570023 dtd 14/09/2022 is
enclosed herewith for further action.

D.A- Origina; Bank Guarantee.
{B.G. 240GT02222570023 dtd 14/09/2022)
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Copy submitted for favour of information to:-
1. The Joint Director (WPC), MPC Board, Sion, Mumbai.

Copy to :- 1. Sub- Regional Officer, M. P.C. Board, Nagpur-II - for your information.
2. M/s. Inventys Research Company Pvt. Ltd., Plot No K-38, MIDC Butibori,
Tq. Hingna Dist Nagpur. '
You are directed to submit top up Bank Guarantee of Rs. 5,00, 000/ towards
compliance of Consent Conditions.

~)



